(By Hon'ble Miss Usha Sen — Ay e
The epplicant hed worked as a casual lebc

=

continously for 180 days from 06-uU6=77 t a.w-*- :

under the pormanent Wurxks Weys Inspector, W.Rly,l |

Road, Alla:izbad. He again worked from 09-12-77 to
05-01-79. He was ageds re-engaged on 05-06-84 @

e ‘ worked uptc 02-07-86 in broken spells ( Annexure-2

of the application), His claim is that because of

§ his continuous service from 06-06-77 to 07-12-78
he has acquired temporary status and his services
' could not have been terminated without giving one

i e month's notice and retrenchment compensation. He s

also states hauing made serveral representations

% g ¢ to the authorities regarding his illegal termimation.
ij of - Cup.tes. of the representations have not been attached

"' : by him, He further states that sewerel of his
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juniors as named in para 10 of his epplication have

e
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been re—-employed but he is not being esngaged. He
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has, therefare, sought the relief that hs should be

il
L]

deemed to be in continuous service as the temine-

L

tion was illegal since he had acquired temporary




. of the Central Administ

hae been screened for regular appniﬂtunﬂpﬂmqgr m

reply). The nara of the applicant is already w th&

live casual labour register end he would be offered

appointment or considered for screening for regular T ._ E,_'_}_ 5}'-";__

absorption in his tum,

3~ In his rejoinder, the applicant has quoted the

Hﬂm cese of Rameshwar and others Vs, Union of India in :

O,A.N0,1654 of 1990 in which the Principal Bench had

held that the cause of action is continuous so long l;
juniors are kept in service end the seniar remain dis-
angaged. ;
4- - Examining the case, we find that mo evidence
has been produced bfv the applicant that be represented
against the termination of his services on 05-09-79 and
ggain on 02-07-86, The O,A.hss besn filed on 25-05-88
against the termination on thess dates, As such it is
not within the limitetion psriod, It is seen that the

Principal 8ench had held in thes said case of Rameshwar

and others Vs, Union of India that the cause of action

nh#ul# be deemed to be continuous so long as the juniars
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are kept in service while the seniors remain di

that the respondents should review if any of




this direction of tiis Tribunal,

With the aforesald direction the application is

disposed of, No order as to costa,
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DATEV:ALlshabad, January |\J 1994.
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